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" QRISSA ACT 12 OF 1991 B S
[ THE ORISSA WATER SUPPLY AND SEWERAGE BOARD
ACT, 1991}
(Secs, 1-2)

[ Received the assent of the Goveraor 01 the 29th May 1991, first: pubi!.s'hed fn an
exiraordinary issue of the Orissa Gazette, dated the 4thJune 19911 = v

AN ACT TO PROVIDE FOR THE BSTABLISHMENT P A WATER SUPPLY AND SBWBRAGB
BOARD FOR RAPID DEYELOPMENT AND PROPER REGULATION OF WATBR
SUPPLYAND SBWERAGE SERvVICE IN THE STATB OF ORISSA :

AND FOR MATTERS INCIDBNTAL THERETO OR D
CONNECTED THEREWITH e
Be it epacted by the lagislature of the State of Orissa in thc Forty-sooond
Year of the ‘Republic of Iadia as follows L—

B
Ay Te T

CHAPTER-I
Shoﬂlﬂuecf AR
extent an 1. (I) This Act may be called the Or:ssa Water Supply and Sewerage Board Adt;
Ment, 1951, .
o .:l
(2) It shall extend to the whole of the Sléf@*, of Ofissa. o
(37 It shail come into force on such date as the State Goi'&hﬁﬁnt may
by notification in the Official Gazette, appoint ana diﬁ'erent dates ' mgy be appointed
‘for different ‘provisions of this Act and any reference in any proviaion to the
commencement of this Act shall be construed as reference to the comilng into
force of that provision. } . i
Definltions ' '

T
LN

2. Ip this Act,l unless the context otherwise regires :— .
{@) “Board” means the Orissa Water Supply and Sewerage Board established
upder section 3; .

(%) “bye-laws™ means byelaws made. updert hat Act;

(¢) “cess-pool” mcludes a seitlement tapk or othertanR to reualve or dispose
of foul matters fmm any premises e

(¢) “Chairman” means the Chairman of the Board ;

(¢) ‘“communication pipe” meaps any pipe or system of pipe§, alongwith
all fttings thereto, by means of which water is supplied to' any premises
from the main agd jncludes a conmnection pipe, service plpe, metter or
other fittings ;

(f) “connection pipe” means any water pipe from a ferrule to stop-cock

connecting the main of the local body or the Board, 4s the case may
be, with the service pipe ;

t8) “consumer” means any perscn getting the benefit of any ‘water supply
or sewerage service from the local body or Board, as the case may be;

{#) “domestic sewage” means waste water from remdentlal premises, boarding
and lodging houses, hostels, public places, offices and all such establish-
‘ments as are not a part of any trade or industry, and arising’ out of
personal and normal humag actmtxes such as drinking bathmg, ablutlon,
washjngand cocking ; -

1, For Statement of 0b Jects and reasous see Onsss Gazelte Extmordlnary, dated the ZGth March,
1991 (No.331) . .
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THE ORISSA WATER SUPPLY AND SEWERAGE BOARD ACT, 1991
¢: -« : [ORISSA ACT 12 OF 1991]
(5¢6. 2—Contd.)
(1) drain” means a sewer, funnel, pipe, ditch, gutter or chanmnel or any

o """ tistern; flush-tapk, septic tapnk or other device for carrying off or tieating

sewage, offensive ~matter, polluted water, sullage, waste water or sub-
soll water and includes any culvert, ventilation sbaft or pipe or other

+ - applances: or fittings connected with such drain and any ejectors, compressed
glr mains, sealed sewage mains and special machinery or apparatus for
ralflng;.cullecting- explling or removing sewage or offensive matter from an
place ; .

(j) “ferrul” means a ferrule connecting the connection pipe with the main §
"tk #local aiéa” means the afea falling witliin the jurisdiction of a local body,

(1) *local body” means a Municipality or Notified Area constituted under the
Orlssa Municipal Act, 1950 ;

m) “maln” means a pipe laid by the local body or the Board, as the case
ol 7 may-be, for the purpose .of giving a géneral supply of witer as distinct
from a supply to individual consumers and inciudes any'@pparatus used

in connectiop with snch a pipe ;

{(n) “Member” means a Member of the Board and includes the Chajrman
and the Vige:Chairmian of the Boafd ; - :

< 1(0). *Members. Secretary” means the Member Sccretary of the Board: ;
i (p) “Hotitofficial Member” mears 4 Member not being an ex;oﬁcr‘a‘.Méhlbér’;
. -€g). Poccupier” in relation to any premises means the following, namely;—-

(0) any person for the time being paying or liablé to pay remt oé'l“gj,ny
portion thereof to the owner in respect of those premises ;or

{f!y an owner who is in occupation of those premises; or
. (itf) 2 tenant of those premises who is exempt from payrient of rent; or
(fv) 2 licensee who is in occupation of those premijses ; or

{v) any persoh, whic is lidble to pay damiagés 1o the owner in respect
_of use and occupation of those premises ; .
() “Orissa Public Health Engineering Otganisation” means the Organisation
ngcuomng under the Housing & Urban Development Department of
rissa; ‘ '

(3‘) $owner” in rcla]:ion to any premises, meaps the person who receives the
rent of the said premises or who -would be entitled to receive the rent
thercof if the premises” weie let and ineludes—

(9 an agent or trustee who receives such rent on acéount of the owner; ot

(i) an agent or trustee who receives the rent of, or is “éntristed with
the mapagement of any premises devoted to religionis or charitable
PUTpOSEs ; of '

(#i) a receiver or manager appointed by any Covwrt of competent Jurisdiction
to have the charge of of to exercise the rights of an.-owner of the said
prémises; ot ’

(i) & mortgagee-in-possession;
{t) “Premises” means any land or building or any part of building;
(u) “prescrivéd” means prescribed by rules made upder this Act ;

(v) “Private street” , “public streel” and “street” in relatioii to dny local area,
: shall have the meanipgs .assigned to them in the law relating to the local
body havipg jurisdiction over that local area ;
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(Sectlons 2 3

(w) regulaﬂous means regulatlons i:nade under this Act ; mm, o™
S5 UL PP B A R ARNT oD e
(x) rules means rules made under ‘this Act Lrebams L ndn i sl
()., iyservice Pipe” meaps any. .pipe other than the copngction. pipe -beyond the '
stok—cock by means of Whlch water Is supplled to any pl‘emlses ;
Sine : P T T
(z) sewage means nlght—soll and other contents of Water closets. latrines,
~unse privies, urinals cess-pools jor drains and polluted water from sinks, ‘bath rooms
stables and other like places and includes trade effluent.s,v, e

(z-1) “sewer” means' &' \closed conduit for ‘carrying' :sewage; “offensive’ ‘matter,
po}luted water, waste water or, sub- s.o:l water ; _
JI il R N (l;li” By Sithe e v
1o £2:2). rr"sewerage means system -of collectron of waste water from a- commumty
from its houses, instilutions, industry and public places, the pumping
s bieatment and dleposal of such wa.sle wateri- efluent} sludge,  gas and other
end products ; _ _ .
nh..‘ R o K o [ L . NEET Jlf c f\)
v (z3) *stop-cock™ means’ 3 stop-cock ﬁLted at the ‘end: oflthe -connection pipe
dway: from-the’ main: forithes purpose of ‘switching off and regulatmg the
TIC DY water Supp]y to any. premlses L AL AR Lo
. 1) o
{z-4) “trade eﬂiueut means any llql‘rd erther with or w:thouf partlcles of matter
:vini. . i@.suspension therein:which is.wholly or, in;Rart ;. produced: or, dis¢harged
ban e il ‘the course of,any ,Aradegor- p,u.ch.lstryJ including agriculture and rhoﬂl-
'_._,ih SRR C“m-]!‘e: but it dose',nol .includé domestic- sewage.c:; vt D i
AR U R ST P SR EL AN L) SR VORI

T(25)" “water connectxon 11_:.(;111(1@53 PR

T . RO LAY

NHPTRRR (3 eny tank, cistern, --hydrant, stand-p|pe, meter or tap- sitvated on any
private propecty ‘and oonnﬁcted “with a’main ‘or other! plpe be]ongmg to
, the local body or the board, as the: case p:ay be,;.and

LA

B AT PR
'I ", . r' faitne
(ii) the water pipe connectmg such a tank, crstern, hydrant stand-pipe, 1"

meler- og, tap with such -main or,pipe; .. oivios o SRR

(z-6) “water supply” means a system of providing: "vrater' td af 'eommmi'i‘ty for
.. mesting its requlrement for - drinking ;.and .other, domestic. uses, industrial
use recreanon and- var:ous pubhc uses 3 A)
Ay o it s e
(’z-‘Tj “water wmk.s" includes water ehannel {mcludmg stredim; lake sprmg, river
. canal, well, other undergroupd water . solfce, pump, galleries, —reservoir,
IR PTLRE msteru”tank) ‘et whethier; covered or 6oen, treatment units - sIurce, supply
.+ imain culvert, englde,iwater tm’ck‘ hydrants ‘stanid-pipe; corduit and ‘machinery,
- Draniiagpd, 'bailding 6% other things for Sapplying ot used for' supplying water or for
. protectmg sourees o { water supply or fPr treatmenr ot' water G
AT/ 1P I .'_ 5T H WY R
STRRIPE i il o CHAPTER II "'J.[.I '-‘.:-» t_rl; o :
BSTABLISHMENT CONDUCT OF BUSINESS DUTIES AND POWERS
ook OF THE BOARD ne : =

|. . .:. o _'_|-.- Woh "y o "1.' o ' B ""!':'-' ]

ﬂ.‘:{’ﬂ?‘:ﬂe 3 (I) As ‘s6on” as may be after thé comriencemént ot‘ thxs Act the - State
Board. Government  shall, by notrﬁcat:on in the Official Gazette, with effect. from a date

to be Specified “theiéin, €stablish’ for thé purposes of.this Alt, .a Board to be
called “the Orissa Water Supply and Sewerage Board”.

(2) The Board shall b¢" a- body corporate havmg perpetual successlon and
a common seal, and may sue or be sued in its corporate name and shali
-subject.to the prowsl_om.nof this - Act, be. competent -toacquire, hold and ‘dispose
of property, both movable and immovable, and ‘fo ' contract and®do’all things
neoessary l'or the _purposes of thrs Act, y oty

(3) The Board shall be deemed to be a Local Authonty e E ’
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o (Sees. 49 o
1 . i
Oﬁoﬁélmﬁ- 4, (1) The Boerd shall consmt of the Chalrman, the Vlee-Chelrman and the
following members, pamely:—

o .

,(a) Mlmmster, Housmg & Urban Development sha.ll be the Chalrman ;
(b; The Vlee-Chalrman of the Boaid to be appomted by Government,

(c) Addltlona.l Secretary, . F:nanmcum-Dlrector, Instltutlona] Finance,
ex officio méember; :

... (d) Director of Mumctpal Admmlstratlon, ex oﬁrcm member; - -~ Ty

{e) Three Chairmen of the Mumclpahnes of three Revenue Dmsrons in
_ the State to be nominated by the State Government as ex-o_ﬂ‘w:a membérs;

(ﬂ Two non-oﬁelal members to be nominated by the State Government.

(g) Two technlcal membels to be nomipated by the State Government who
. ;1. . = in the opinion of the State "Governmient have . special -- knowledge' or
Sy practical experience in the field of Water supply. or sewerage; and

(/y A person in the rank of Chief Engineer ‘of Publi¢' Health” Englneerlng
to be appolnted by the State’ Government—Member Secretary
(2) Notwuhstandmg anythmg eontumed in - this Act, all the powers, dunes
and functlons of :the' Board “shall’ at” any time be ' exercisable; ‘performed and
| dischargea by the members, "who-are fcr the time being holding offices™ specified
in clauses (@), () and (&) of sub-sectian (1), even though all or any other members
may or may not have been appointed for the time being. =

w1+ (3) The. names of persons. appomted as Vree-Chmrman nnd Members shall,
from time to Aime, be publlshed in"the Official Gazette

Disqualls- 5 A person ishail be- drsquahﬁed for belng nommated or eontmumg as a
cation for non—oﬂicla.l members, if he— Yo .

‘;&f‘;f;,““‘ ’ (a; has been convicted of an’ oﬁ'enee involving. moral turprtude.

Momber.

‘.(b) is. an undischa1ged insolvent; L RERIRT .
() is of unsound mind and stands 50 declared by n competent Cal.ut

(d) holds, except as provrded under sectlons 6 and 8 any ofﬁce of proﬁt
under the Beard N

(E) has, dlrectly or indirectly by lumself or by any partner, emplo}rer or
"~ employee, any share or interest, whether pecuniary or.. of any cther
pature ln any contract or employment wilh by or on behalf of the Board; or

N 1saD1rector, Segretary, Mansger of other aﬂicer of any eompany, which
has any share or interest in any contract or employment with by or on
behealf of the Boaard ;

" Provided that, a person shall not" be - disqualified undcr' clnuse (@
or clause {f) by reason only ol his or the company of which he is a Direclor,
Secretary, Mapager or other Oﬂ:leer, having share or interest in— :

(i) any sale, purchase, lease or exchangc of immovable pioperty or any
agreement for the same;

(ii) ani,r ngreement for Ioan of mouey or any security for payment of mone
only; .

(u’t‘) any newspaper in which any adveltlsement relating to the aﬂ'alrs nf
the ‘Board 1s published:

(iv) the occasional sale to the Board, upto a value not exceedmg ten thousand

. m;&ees in any year of any artlcle inwhich heor the company regularly
trades.
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" : . . (Secs. 6—9).. ¢ oo ) RN

‘6. 9] A person appnmled as Vlee-Chsurman updér elause:(b) of .. nomlnaled
as member under clauses (f) or. (g) of sub-sectian- (1) of - section 4‘:shall"hold" -office
for three. years from the date of his appointmént, unless wl:us .term ot oﬂiee -ri_s
determtued carlier by the State Goverament. - RO

(2) A person ‘appeointed -as Member. under clause (¢) ‘of sub-section. (1) of
seqvion 4 'shall hald office for three years frcm the date .of . his appointment:

= \_

Prowded that he shaﬂ cease to be Member 4s soon 'as b veases’ to be
an elected Member of the local authority .concerned or if his term of;office is
determlned earher by the State Government by notmeat:on' 'ln the Oﬂiclal Guzette.

(3) The Member-Secretary shall hold oﬂice for such penod ‘as thc - State
Governmem may. by order spemfy ‘

©a - . . .
Sl

(4) The Members shall be éligible for re-appomtment

-

T,

(5).Any Member may at any time. resignt his office -by' wnting under his
hnnd addressed to the State Government and on such res:gnallon bemg aoeepted

he ahall be deemed to have vacated his oﬂiee

."J.’:": Lt --'.::

7.{l) In the absence of the Chauman, the Vlce-Chaeran shall be competent SRR B

to earry out thie .duties and functlons of the Chairman; ‘"

: S Il H i'Il I ". '

lf;'- (2) Any vacv.ncy in the office of the \r:oe-Chzurman*’bP of"! zi. ‘member due
to death,. resignation, removal or otherwise.shall-be fllgd>%p: 'byfthe State Govern-
mepl; by appointment ¢f a.person thereto' who shall: Bbld:: ofﬁee f¢i°"1He unexpired
penod of the te1m of the Member m whose plaoe he 1s so- rappomteq,; T ':_ ‘; 0

(3} If the V:ee-Chaﬂman or any other Mcmber, oP the .Boardi IS by
l1‘eascn:| of illness’ or’ otherwise - rendered temporanf}' mca“‘palble ‘of: carrylng out ‘his
‘dutiés or- is granted-leave of absenee by the Staie Government, or is-ptheiwise
unable to attend to his duties, in citcumstances not involving the cessation of
his -membership, the State Government may appoint.ianother ‘person 1o dct for
hjm “as the. Vice-Chairman..or othér -Member, as: the’ case :hay be. to eatry out
his duties. and functmns by or under ‘this Act :,: -~

Provided that such person shaﬂ vacate office on . the date when tht?-,l\’iee- )

‘Chaitman . or other Member, a§ tHe: ease may be, resumes llls dutles.

. 8. () The Member-Secretary, | if . not in Government employment, - 'shall be
paid from the Board Fund such salary and allowances as may - be fixed by the
State Government

(2) The other Members of the Board shall be pmd siich'aﬂdWanees as may
be ﬁXecl by the State Govelnment _ :

9, 11) The Board wmay appoint such officers and employees gs it comsiders
NECSSSary for the efficient performance of its duties and discharge of its funct:ons
agmnsl posts sanciioned by the State Government. ‘

(2) The salary, recruilment and the comht:ons of service of the cflcers
and servants of the Board shall be such as may be determined by regulations by

.the Board.

(3) The Board may with the previous approval of the State Government,
appoint. a servant of the Ccntral Government -or the State Government as an

cemployee’ of the Board .-onsuch terms and condmons as it thinks fit.

(4; Subjeet to the superintendence of the Board he  Member-Secretary
shall be the <Chicf Exccutive Officer of the Boaid and shall supervise apd
centrol all its officers and’ employees - including any officers of  Government
appointed on deputation to the Board.
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Authentica-

tion of 10. All proceedings of the Board " shall be"!authenticated by the signanire of
orders of  the Chairman. or) of-ithie Vice-Chairman ‘o' ‘of 'any “Méinber authorised By the
the Board. Clmirman:and;ell- othep-orders/ipnd. instrifnént§"of ‘the Board shall be “authéati-

cated "by the signature -of -the Member-Secretary or of- any other oﬁoe_r,_of _t_hr?

Boatd as may be authorised in this behalf by repplations. *

Assistonce - 11, The Bgard \may :invite ‘any. officer. of ‘Govcrniqer‘;t- of-1ocal -';,_l_:ody_f.-b‘r other
OfGt"ggﬂ' persor to attend -its meéeting :for the purpése ‘of -assisting or advising it on any
:‘t‘:_n SIS matter and the person Jo invited may take part in the prooeed:pgs of the Board,

but shall_have no right to vote, in yuch mecting. .

N ‘v T L T A T T LT B L TS ST NS L S LV
Delegation  * “12.'Subjéth to thie Provisions of this Act, the Board may by general or. special
of powers. order," delegaté cither Unconditional or subject to such conditions, including the condi-
tion of. review by. _itself, as- maypbe ,specified in the order, tor any’ committee
appointed by it ‘or to the Chairmau or the Member-Secretary.or any other -officer
of the Board such of its powers, duties and functions under this' Act as it deems

fit, not beipg its pchrsl,,[fl_utigsl,.,and functions.under sections 33, .67 and” 68:

Disqualifi- 13, ) Any- Member;ipt the Board. or.of .a Committee appointedsby’ the Board,
cation for gy e e D e
o p‘gﬁ’h‘: () has any share or interest of the patitré, described in clavse (¢) or clause () of
Bt;.::dor section 5 in_r(;spect_fgf any matter, or . o

i Y S T Bt R I DAL EEER R RS IV HE RS S v AT WP L L )
ot | (® has 'acted proféssionally, in relation to.any. mitter oo behalf ‘of: any rperson
of interest, having therein any such share or interesi as aforesaid, notwithstanding

iy - ,,ADYthing, contgiped in..the. proviso. toifbection 5 shall.rmotivote lor take
oDy oy Bact in }apyqprggepdlngs:.(mcludlqg.':.any‘dls'cuss_mn _on ! any:-resolition or
Ceiemeny SQuestion), of the: Board or -Committes : thnrepf-;re[at_llng.ttowaqc.h_l matter.
(2) If apy Mémber“of 'the Bodrd ‘or of ‘a Comitditt '"hpi)lorihlgdmﬁy'the Board
has directly or indireclly any, infetest in.any area in which..it is:-proposed to,acquire
land for Pnytof ‘the PurposeS' of this Act, he,shall “act, take ‘part in any ,n;e.céipg
-of the Bedrd -’i'érlfCom.nﬂr' j ttij"e' theredf 'in ‘which ‘any . matter_ relating to such lam nis
‘conicerped, v RISV Loude R BT e R e B e, T
T R O B T 111 TVt P B ] R L LT ST i
. (3} Nothing in sub-section{L)i or. (2) shall'prevent ‘any” Membei' of  the' Board
or, a2, Committee -thereof ufrom voting - ony 't taKingpait if -the-discussion of any
resolu tion or question relating to: apy -subject -6ther’ than 'a-subjéet * referred- to in
these sub-sections.

B T A N T NI | T L T fnﬁ ctoony linls gosinf caie Gl o O
Actions aot ~** | 14: Np act °"-.P.}'.‘?P"E‘.1‘9.3Fh Hf.--.t e, Boaid .or a Committee; appointed: by the Board
:10 b;L invali- shall be invalidafed “merely on thé grouvud of —
at

(@) apy.yacancy, of amember ot any defect:inthé: constithtivh’ of refonsti-
.1+, -ution "ofithe  Board vor 2 Committee thereofr-'ar '8 =1 i ..

) . . . ; T EENTITURTIE 5 4
(b) any defect or irregularity in the appointment of a person as & Member of
t-lile" ’Pﬁla'rdr 0.1: )Of ".a: ricpmml.".t'cej lt!l-atr.eqf' .'; VOTL it Wi, o1 0

(¢) any defect or ‘irregularity in such act of' précéedings! ot aﬂ'ectinﬁ thie

substance. ‘
L Gleinr et el TR ! B Fpovdyr o e EVERE LT RN Iy
T T | T AT L 10! : 1 g —
Duties 8nd v;,IS.:Th/QE dutics ,and _functions .of . the Board; shall beay folidws, namely. i—" -
functions of '~ FHIEW - N LTS | ::J,‘JE o T N SRR
the Board. {@) to render all pecessary services''in régard” to “water-supply, sewerage and

sanitation to the State; Government and Local Badies,. and on reguest to
_c private anstitutions or ‘indjvisuals. ;""" . LT
(b} to prepare dralt State Plans for water-supply, sewerage and drainage oh
the directions of the State Goverpment ; G
) R R U S L S F S IS SEEF DU
,(c)",o_»-l'-‘?w?w and; adyise on ‘the. tariff, ;Egce,s,fces and charges ‘of water-supply
‘and setwerage -operating in the, arcas under. the jurisdigtion. of .the Board ;
(d) to assess the requirements of materials and arrange for their P,rocurcment
i...and. utilisatiop =; 1wl b oenhant. i L ke s .
G s e e, i G T e i e
”_I’(e);i_t_p"és_lthslygltg:lc stépdarfi:s: ﬁgq..[im;§:;§upplx and,sewerfge services. ;..
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. " (H.to- review apnvally. the techpical, financial,” economic. and other aspects
| of water-supply and sewerage ;- .

(g) to establish and maintain a; facilily to review and appraise the technical,
finanojal, ecopomical and other partinent aspects of every* water-supply and
sewerage scheme in the State ;

k) to: exécile, operaté, run and” maintdin =y’ witér Wﬁfﬁ%ﬁﬁ‘n@ilséﬁemga
system when™ directed by Governmenf as’ pér the provisions contained
i_.l:hthib_'Actv;I-; ) Lo . ) - ,

(i) to assess the requireﬁcﬁté'f&f mah power'and Lfdining in rélation to water
supply; and ' sewerage seivices .in the. State ; P

(j) to carry out applied research in reldtion' to” water supply:-and seweiage
services in lhe State ; _

(%) to perform such of the-duties and functions, -which ' are bc‘ihg‘wper&;rmed
by the Public Health Epginecring Orgaaisation as may be specified from
time :to . time by~ the State Government ; . - - D

(D-td-perfdrm and discharge such ‘otfier’ dutits and - futictions as are allotted |
to the Board under other provisions” of ‘this Act or ‘as” may' be“eafrustéd”
to it by the State Government. '

Powers of 16, (1) The 'Bodrd shall,” subject-'to the provisions ‘of jtl}iITS“llAE_li;:.II}a"GC power 1o
the Board. dg anything which' mdy be’ necessary ‘or" expzndient for' pérforming its -duties’ and-
discharging its functions under this Act.
" (2) Without- prejudice to thegenerality of thé foregéing provisiotis; sich power
shall include- the power — o

{a):to inspect-all'water-supply and sewerdge Facilities in the :State by whom--
soever they are operated ; - .

(b) to -oblain‘such- periodic or specific jnformation from any Local Bbody:;;d

L~-re~

operating  agency -as the Board may deem necessary ;
(¢) to provide ‘training for its owr - personnel’ as’ well as' for 'employtes of 'thé
Local Bodies ;
{4) to prepare schemes for water-sipply ‘ang sewerage ;

(e) to- lay 'down the' schedule:-of fees and:other-charges:for all kinds of ser-
vices rendered by the'Board to the State'Government, Local ‘Bodies, insti-
tutions or individuals - ;

' ' (f} fo entef into’ contract or agreciment’ with any person. or ‘persops as the’
Board ‘may deem necessary, for performing its’ duties'ind dischdrging its
functions- under this Act ;

(g)'to prepdie -its own -budget - anaually ;

() to ‘approve ‘tariffs for water-supply and sewerage services applicable to
respective local areas comprised within the jurisdiction of. the Board and
such other Local Bodies as have entered into an "agréement with the
Board for such purpose ; )

(i) 1o 1ake such other measures as may be necessary, to' ensur¢ water-supply
at the ‘time 'of emergency ;

; (j) to abstract water from any natural source and dispose of waste water ;
‘ (k) to raise, borrow of secure money on such terms and ‘conditions as may,

be authorised by the State Government from public institutions like the
! hife Insurance Corporation of India, HUDCO, National and Inteinational
’ Financial Agencies, Banks and from the State and Ceatral Government

for ‘drinking water-supply and sewerage schemes or any other schemes for

improvement of sanitation ; ‘
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(D to receive grants from the State Government, the Central Government
and the Local Bodies for water-supply and sewerage or any other sanpita-
tion improvement schemes ; o

(m) to repay instalments of loans and pay interest on the principal thereof
to the public imstitutions as per mutually agreed terms and conditions ;

(n) to advance loans to the Local Bodies for their water-supply and sewerage
schiemes on such terms and conditions as may be specified by the Board ;

(0) to incur such expenditure as the Board may deem necessary for performing
its duties and fonctions under this Act ;

(p) to exercise such other powers as are conferred on the Board under othef
provisions of this Act ;

{g) to recover from the Local Bodies principal and interest thereon in respect
of loans advanced to them by the Board.

17. \1) Notwithstanding anything contained id any other law for the time being
in force, the Board may give such directions to any Local Body, with regard to the
implementation of any water-supply or sewerage scheme financed byil, as it thinks
fit.

(2) In case any Local Body is aggrieved by any such directions or experiences
any difficulty in complying with the same, it shall refer the mitter to the State
Government whose decision thereon shall be fipal.

(3) The Board shall have power to call for any return, statement of accountsy
report statistics or other information from any local body or other body or individual,
which is required by the board for the exercise of its powers ‘and Derformance and
discharge of its duties and functions under this Act, ana such body or individual
shall be bovnd to forpish such information.

18. The Board may include in the cost of any ccheme or work the execution, or
fucther execution where i3 undertaken, supervision and centage changes as such rate,
not exceeding Buch limit as may be prescribed, as it may de termine.

CHAPTER 11

VESTING OF PROPERTY, ASSETS, LIABILITIES AND OBLIGATIONS
AND TRANSFER OF PROPERTY

19. (1) From such date as may be specified from time to time, by the State
Government (hereinafter in this section referred to as “the appointed date')—

{@) The properties and assets (including water works, buildings, laboratories
stores, vehicles, furnitures and other furnishing), which immediately
before the appointed date, were vested 1n the State Governmenl for
the purpose of the Orissa Public Health Engineering Service shall
vest in and stand trapsferred to the Board ; and

(b the rights, liabilities and obligations of the State Government, whether
arising out of any contract or otherwise pertaining to the said
Service shall be the rights, liabilities apd ¢bligations of the Board from
the appointed date.

(2} Such properties, assets, rights liabilities and obligations shall be valued
in such manner as the State Government may determine.

(3) All suits and other legal proceedipgs with respect to the malters referred
to above instituted or te be institued or defended by or against the State Govern-
ment before the appointed date may be continued, or instituted or defended by or
aBainst the Board.
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R‘;“S-"l‘:; of 20. Where any doubt or dispute arises as to whether any property or asset
Government 185 vested in the Board under section 19 or any rights. ligbilities or abligation
on the ves- have become the rights liabilities and obligations of the Board under this section
ting of pro- such doubt or dispute skall be referred to ihe State Government, whose decision

perty (0 be  hall be final.

Vestlog of 21, (1) Nolwithstanding anything contained in any law for the time being in
ex(ating force, the Board, may at any time with the previous approval of the State
water-suPPly Government take over any water-supply and sewerage services for maintenance
:&“&Z‘:‘:‘i’fﬁe of 8ugmentation or improvement from amy local body end in such cases :—
the Board. . .
10) all the existing water supply and seweiage services, sewerage works and
- sewage farm, including, all plants, mechineries, water works, pumping
stations, filter beds water mains and publicsewerd in along over or under
anv public stiect apd all bulildings lands and other work mateiials, store,
ang things appertaining thereto, belonging to or vested in that local
body ;

{b) so much of the sub-soil appertiaining to the said water mains and
sewers as may be necessary for the purpose of enlarging, deepeaing
or otherwise repairing or mataipning, &ny such water mains and
swers or any pipes and other appliances and- fittings connected with
such water-supply and sewerage services and sewape Works and sewage
farms; and

{¢) all rights, liabilities and obligations of such local body 1elatling o the
Lthings mentioned in clauses {2) ana (&) including the rnght to
recovel arrears of water tax and sewerage tax, by whatever
pame called, apd of any cost or fees or charges relating to water
supply and sewerage servicesand also including labilities arising from
any loans advanced by Goverpment or any olher persons ©o the said
local bady fur the things aforesaid, other than loans diverted to or
utilised for purposes other than those referred to in clauses (@) and (6)

shall, on such date as may be specified by the Boaid stand trasnferied to and
vested in the Board and be subject to its control.

(2) Such properties, assets, rights, liabilities and obligations shall be
valued in such manner as the State Government may determine.

(3) Where any doubt or dispute arises as to whether any property or assets has
vested in the Board under sub-section (1} or any rights, liabilities or obligations have
beccme the rights, liabilitics or obligations of the Board under this sechon, such doubt
and dispute shall be referred to the State Government, whose decision shall be final and
binding on the Board apnd the I ecal body concerned,

(4) For taking over amy properties or assets of the local body, the Board shall
pay to that body such amount as may be mutually agreed upon aad in the absence of
any such agreement, the Siate Government shall determine the amount to be paid to
the local body on the basis of the valuation made under sub-section (2) and after taking
into consideration the statutory duty of the local body to provide waler-supply and
sewerage services, the grants received by the local body from time to time, the outstand-
ing loan liabilities of the local body and such other relevant factors. The decision of
the Stale Government shall be finanl and binding on both parties.

Board (o 22. In respect of water works taken over from a lacal body by the Boaird, all debts
assume and obligations incurred, all contracts entered inlo, all matters and things engaged to
gbhs&liﬂm be done by/with or for any local body prio1 to taking over the water works by the
maﬁf;fzc ttoor Board shall be deemed to have been incurred, entered into or engaged to be done by/
which this Wwith or for the Board; and all suits or other Iegal proceedings instituted or which might,
Act applies  but for transfer and vesting upder sub-section {1) of section 21, have been instituted
forwater  or gefended by or against the local body, may be continued or instituted or defended

f:,o\,g.sr:?,kngu by or against the Board.

ocal bodies.
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Coordipation 23. (1)-Jf the State Goyernment 1s: of opinion that,it is in the public interest.
of activities that the .Board and other local bodijes; having jurisdiction; over contiguous areas should
of the Board gy, prdinate their activities in. relation to, water. sypply services or.a sewerage services
13;;31 bodies, OF both it may issue such directions to the Board and local bodies concerned ‘as
it may. think_ fit. .
(2) It shall:, be the duty  of - the. Board and other local bodies. .to;comply with
such direction. : ' :

Powers of 24. (1) Where on account - of " conferment of -any powers, duties and fitnetions
State of the Board by or under this Adt, in the opinion of the State Government, the services
g"(‘{ggﬂ‘ﬁmt of ;any officers..and servants of:the. Goverament, are requried;. by the' Board for
certain efficient excercise of+its powers, petformance iof its dutigs or. discharges, of its functions,
Qovernmegl the . State Government, the, Head of  the - Departtnent . of the.. State.. Government
emplopyess may, from time td time baving regard to the necessity,therefor, by order depute
to the Board. o;oh officers cand, servanls. Lo -the Board, and, the, Board -shall take them over and
employ them on deputation, subject to the provisions of this section.

CHAPTER 1V
CONTRACT, FINANCE, ACCOUNT AND ‘AUDIT

Execution of 25.Byery contract.or assurance, of propeity.on; behalf of the Board of shall

cootracts etc. be, in , wrilipg. and exeguted by such aufhorily.or. officer and in.such manner
as may .be, provided by.regulations,, '

Poard Fuad. 26. The Board shall have its own fund to be called“the.Board Find”, which

‘ shall be deemed to be a local fupnd and to which shall be credited all money
received by or on behalf of the Board, otherwise than by way of loans;.

Olher Funds 27..(1) The Board shall.also have another-fund-to be. called: “the:Loan Fund®,

of the Board. which shall also "be deemed - to be-a local fund and to--which shall- bs credited
all moueys received by. or on behalf of the- Board by way-of loans fromithe financial
institutions like HUDCO, L; L C,, National--and -Internaticanal fundihg agencics
including World Bank. :

(2) Without, prejudice to the provisions of seclion 26 oc sub-section (1) of
this section the Board may, with the previous approval of the State Government,
constitute such, other, funds as may be necessary . for. the efficiem parformance
of duties and to discharge ils functions under this. Act.

General 28.. The Board shall not, as far as practicable and after taking credil for any
t?oﬂntfgm grant or subvention from the State Government carry on its operation under this Act
T - .

Board’s

Finance.

Grants and 29. The State- Government may, under appropriation duly made .in this. bebalf,
subventions from time to time, make grants.and subventions.to the Board. for thepurposes of
to the Board- Lhis Act, onsuchierms and conditions asthe State. Government may determipe.

Loans to the 30. The State Government may, from time to time, advance loans to the
Board. Board on such terms and conditions, not inconsistent. with the. provisions .,of . this
Act, as the State Government and the Board may mutually agree.

Initial contri- 31. Under appropriation duly made in this. behalf, the State Government may

bution of make an initial contribution to the Board Fund.-
Government ' - ' o

10 the Board

Fund.

Pawer to 32. (1) The Board may, from time to time, with the previous sanction of the

b(}rrodw and State Government and subject to the provisions of this Act and to such conditions

retand. as the State Governmeat may, by general or  special order, impose, borrow any
money requited for the purpases of this Act by making arrapgements with the Banks
or other Bodies . or Institutions of the State Govenrment made.for this purpose, -

(2) The Board may advance any part of such borrowings to any local. bod
for the performanve of ils duties and discharge .of . its . functions Y relating otg
water-supply and sewerage services on such terms and conditions as the..Board
may determine. .



389

THE ORISSA rWATER SUPPLY -AND SEWERAGE BOARD ACT, 1991
[ORrissa AcT 12.0F ,1991]-
(Secs-_ 33-38)

Depreciation 33. The Board shall create a depreciation -reserve and make annual Provision
feserve. herefc di ith such 1 b ibed. -
t eré of in accor dnce- 'wi suc principles as may be prescu €

Government, . '
85 Guaranter 34. The State Govern.menl may guarantee the repayment of any loan and

payment of interest on all or any of the loans given or transferred to the Board
for the purposes of thlS Act. 6

Accounts (1) The Board shall before the commencement ‘of, and may at. any -time

and Audit, durmg a fipancial yaer,: prépare -a statement or a supplementary. statement, as the
case-may -be, of the' programme of its activities during that year as' well as a
financial estimate in respect thereof and the. same shall be submitted to the . State
Government in such form and by such dates as the State Goverpment may, by
general or speciel-order direct, for theprevious approval of the ;State Government:

- Provided that inthe event of such previous approval not being reccived before
the commencement of the financial year for which such financial statement has been
submitled, the Board shall be entitled to expend on all accounls up to an amount
not exceed:ng the amount approved for the corresponding period of the previous
financial year and such amount shall: not include any sum spent out of the grants
on subventiops during the sald penod

1-"

(27 The Board shall tc¢ be maintained such proper books of account and
other books in relation tp its accounts and’  prepare the balancc sheet in such for
and manner as to regulations 'may require. s

(3) The accounts of the Board 'shall be audited by such- Auditer, in such
manner and at such times, as the Stale Goverpment may by general or special order
direct. The Audilor so appointed shall have such powers of requiring the production
of documents and the furnishing of information respecting such matters, and shall
have such powers in respect of disallowance and surcharge as may ‘be prescribed.

(4) The accounts of the Board ‘as ‘certified by the Auditor together with the
audit report thereon shall be forwarded annually to the Stale Government who may

issue such directions to the Board as: it may deem fit and. the Board shall comply
thh such directions.

(5) The State Government shall Causc the accon uts of lhe Board to be pubjished
in such manner as it thinks fit.

" CHAPTER V
'FEES AND CHARGES

Cost of 6. (l) The Board ahall by notification in the Official Gazette, fix the cost -
waler. of water to be supplied according to volume and abo the minimum cost to
be charged in.respect of each connection in consultation with the State Government.

(2) The Board may, in licu of charging the cost of water according to
volume, ‘accépt from apy consumer 'a’fixed sum for 'a specified per:od on- the
basis of expected consumption of water during that period.

Cost of 37. (1) The Board shall, by notlﬁCann in the Official Gazelte,  fix the cost
g‘:&gsalag of disposal of waste water according to its volume (which may be at such
WA percentage ‘of the volume of total water supplied to -the consumer as may be
prescribed) and also the minimum cost to be charged in respect of such d:spo<al

(2) The Board ‘may, in liew of chargmg the cost of disposal of waste
_water according to the basis stated in sub-section = (1), accept’ from any
consumer a fixed sum for a speclﬁed ‘period on the basns of expected  disposal
of water during that perlod

Meter reat .38, (1) The Board ‘may provxde wafer meters ‘and charges such rent for the
Bad fees for. Meter as: may be provided in the Eye-IaWS L
servces, T
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(2) The Board may charge fess for conaection, | drsconnectlon. reconncction .

of any water supply or sewer or testing or supervision or for any other  service
Yendered . or work executed or superwsed a.t such rates as may be providea
by the bye-IaWS . . -

Deposits, 39. The Board may by bye-laws provide for requlrmg any consumers of
class of: consumers .to deposit such sums as may be - specified therein-. as
securitly . for prompt payment of its dues ana. due performance of the..conditions
subject to which services are rendered to them.; It shall be lawfvl tor-, the Board
to recover its Iawful dues from the dmol.l]]t S0 deposned oo

Recovery of - 40. Apy sum due to the Board on account of oost of water cost of

f’ﬂl,mﬁod;:.f, ' disposal of waste water, metre tent, fees, charges or otherwise under this Act,

" shall, without prejudice to any other mode oi‘ ‘recovery, be' recoverable as
arrears of land  revepue. ' ‘

éHArrﬁR”\?I :
WATER SUPPLY
Definition 41, The supply of water- for domestic purposes under this Act shall mean
:ﬁ:ﬂ.’gf"f supply for any purposcs, except the following, namely :— _
S‘S}'S?,‘;E (a) for aay trade, manufacture or business;

{») for gardegs excluswely or for purposes of irrigation;

(¢) for construction of buildings including construction of streets;

(d) for fountains, Swimming baths,’ ‘public baths or tanks or for any
ornamental or mechanical purpose; ‘

{e) for animals, where they are kept for sale or hire or for the sale of their
produce;

(f) for the consumptlon and use at a restaurant or by inmates of a
hotel, boarding house or residential club;

\g) for consumption and use by persons resorting to theatres and cipemas;

(M) for watering streets; or

() for washing vehicles where they are kept for sale or hire.

}"“‘%ﬁ;ﬁmw 42. No person shall, except in "such circumstances or subject to such
purp 86 ot conditions as may be provided by the byelaws, use or allow to be useu water
to be used  supplied by the Board for domestic purposes for any other purpose.

for
pon-domestic
purposés,

Liconsed 43. (1) No person, other than a plumber licensed by the Board, shall

plumbars, £ trivial
execute any work in respect of a water conmection mot being work o rivia
nature and no person shall permit any such work to be executed by a persou othet
than a licensed plumber '

(2) When any work is executed in contmventlon of the’ pl‘DVISIOnS of sub- .

section (1) such work shall be ligble to be dismantled at the discretions of the Board.

Prohibition ~ 44, (1) No owner or occupier of any premises to which water is supplied by the

of wastage Board shall intentionally cause or suffer any water to bz wasted, or cause or suffer

of water,  he servies pipe or any tap or other fitting or work connected therewith to remain
out of repair So as to cause wastage of water.

(2) Whenever, the Board has reeson to believe that as a result of defect in a

service pipe or tap or other fittings or ‘work connected therewith water is.being

Wasted, the Board may by written notice require the consumer to répair and ‘make -

8ood the defectwithin such time as may be specified.



391

THE ORISSA WATER SUPPLY AND SEWERAGE BOARD ACT, 1991
[Orissa’ Act 12 OF 1"991]'—"'
o (Sscs 44—46)
(3) If suqh ‘repair is not carried out w1th|n the penod speaﬁed thc Board
may, without. prejudice to any action against the: consumer under any other- provision

of this Act, cause such repair to be made. " The cost of “sich - rcpzurs ‘shall  be
realised from the consumer.

o . . . Y

%%“F;:f;;’“‘ 45. () The Board may cul off thc Water supply under its control itom any
sopply. prcmxses — . .

. ,(a) 1f any fee rental cost of waler or. any. charge or other sum dve under
: this Act, is. not paid within a pericd of fifteen days from the recerpt of
.the bill for the'same and ‘after furnishing one month notice from expiry
,of the said ‘period; or . XU .
(b) if after the réceipt of a written notice from the Board rcqu:r:nghlmto
refrain from so deing, the Consumer continues to use the water or to
permit the same to be ysed in contraventlon of the provisions of this
Act or any rules or rcgulatlons or “bye-laws; or

(€)eif the consumer damages or causes to be damaged the Water meter or
_any connéction pipe or ferrule;or .

{d) if the consumer refuses to admit any officer” or servant of the Board
duly authorised in this behalf into the premlses which he proposes to
"'enter during the daq,r time for the purposes of cxecuting “any work or
' “Placing ot Temoving any apparatus or of making any examination. - or
mquu-y in connection with the water supply or prevents any such officer

or servant from executing any work or placing or removing any apparatus
or making such examination or enquiry; or

{e) if the service plpa or any tap or other fitting or work connected there-

" withis found on examipation by an officer or servant of the Board duly
authorised- in this behalf to be out of repair to such an extent as to
cause wastage or contamination of water and immediate prevention thero
is mecessary; or

(/) if the consumer causes or allows to be caused the service pipe or any
tap or other fitting or work connected therewith to Be placed, removed
repair or otherwise interfered with, in contravention of the provisions of
this Act or of the rules or regulations or the bye-laws; or

() if by reasons of leakage in the service pipe or any tep or other fitting
or woik damage is caused to a public strect and immediate prevennon.-
thereof is necessary.

(2) No action taken under or in pursuamce of this section shall relieve a - -

person from any penalty or Ilablllty which he may otherwise have incurred under
this Act. .

(3) The Board may reconnect the supply of water discopnected upder sub.
section (1) on payment of such charges.

Prokhibition 46. () No person shall— Lo

UI;h:ﬂﬂg:n \a) wilfully obstruct any pe erson acting under the author:ty of the Board in

otfier acts. setting out the lines of any work or pull up or remove any pillar, post
or stay fixed in the ground for the purpose of setting out the linés of
such works, or deface of destroy any works made for the said purpose, or

(0 wilfully or uegllgently break, injure, turn on, open, close, shut off or
otherwise interfere with any lock, cock, valve, pipe, meter or other work
or apparatus belongmg to the Board; or

(c) unlawfully obstruct the ﬂow of or ﬂush draw off, or divert, or take water
from any ‘water works belongmg to the Board or apy water course by
which any such water is supplied ; or
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(d) obstruct any officer or servant “of the Board in the performance and dis-
.t charge of his duties and fupctions under this Chapter or refuse or wilfully

. .meglect to furnish him with means pecessary for thé making of any .
entry, inspection exammatlon or inquiry thereunder in relauon to any .

water works ; or -

(e) bathe in, at or upon any water works, or wa_sh or rhrovr or cause to

. ~enter -therein apy animal or. throw any rubbish, dirt.or filth into ‘any
water works, or wash or clean therein any cloth, wool or leather: or the
skin of any animal, or cause water of apysink or drainor any steam
engine or boiler or any other polluted water to turn or be brought into
any water woiks, or do any other -act whereby the water in any water
works belonging to the Board is fouled or likely to be fouled.

(2) Nothing in clause (b) of sub-section (1) shall apply to a copsumer closing
the stop-cock fixed on the service pipe supplying water lo his premises so lopgas
be has cbtained the consent of any other consumer whose supply be affected thereby.

Sewerage
Right of 47. The owner or occupier of any premises shall be entitled to -empty sewage
g:&gie?fw of the premises into a sewer of the Board, provided that, before doing so, he :—
obtain sewer . \g) obtains. written perrnission of the Board and pays connection fee and other
connection, charges in accordanmce with the bye-laws .; and
_ {2} eomphes such other condrtlons -as may.-be provided in the bye-laws.
‘Power to . 48, Where any premises:are in the. opinion of Board, without sufficient means

r:ggge 1o Of effectual disposal of sewage and the sewer of the Board is situated at a distance

havesewer Of fifty metrey from any part:.of:the premises, the Board may, by written notice

conneaction, req;me the owner of the said premises to bave sewer conmection as provided in
by— AWS.

Prohibition - 49, No, person shal.l wrthout the permission of the Board make or cause to be

%{l cthouuglv&ﬂ made any ‘connection, or communteat:on with any sewer of the Board
wilhout per- LT
missivgs.

Prohibitio n 50. No petson shall, without the permrssron of the Board construct any private
of cons tru” street, buﬂdlng or other struclure on any. sewer of the- Board

- ctfon of pri- .

vate street or I
building : )
without per-

mission,

Power o i51. The Board-may, for the-puipose o1 ventﬂat:ng any sewer orcess-pool, whether
affix  shait vasted in the Board or not, erect upon any premises or affix to the outside of
lwt: rervenu[_any building or to any trecany shaft or pipes as may appear to itto be necessary.
af1cn o}

sewer Or CeS5-

pool.

PRI SR

Power to 82, (1) Where it appears to the Board that there are reasonable grounds for -

examine and believing that a private sewer of cess-pool is in such condition as to be prejudicial

52‘ g:ﬁgre d to public health or to be a nuisance or that a private sewer communicating directly

to be defec- OF indirectly with a sewer of the Board is so defective as to admit sub-soil water

tive, or grit or other malerials the Board may examine its condition and for that purpose
may apply any test, not being a test by water under pressure and if it- deems it
necessary, open the ground. - )

{2) If on examipation the sewer or cess-pool is found to be inproper conditian
the Board shall, as soon as p0551ble réinstate -any ground which bas been opened
by it pay compensation for the damage caused by it.

Prohibition 93. No person shall—
gtthceﬁ::.t. (@) wnllfully obstrnct any PerSOn acting under the authonty .of the Board

upder this Chapter in setting out of the line of anmy works or pull
up of remove any pillar, post or ‘stay fixed in ihe ground for the
purposes of  setting  out -lines.-of "~ such work or defenee or destroy
any works made for ‘the -Gaid purposes; ‘or -
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(b7 willully or negligently break injure, turn cm, open, close, shut off or
‘ otherwise interfrre with any lock, valve, pipe or other works or apparams

belonging to the Bomd and pertaining lo its dvties and fuonctions
under this Chapter ; or . . -

(©) unlawfully obstruct the fow of, or ﬂusf], draw of or divert or iake
| sewage from any works belonging to the Board; or

(@) obstiuct any officer or servant of the Board in discharge of his dutics
under this Chapter or refuse or wilfully neglect to  [urpish  him  with
the means necessary for the making of any entry, inspection, cxamination
thereunder in relation to any sewage work.

Powers of - 54. (1) Any officcr = or  servant of the' Boaid authorised by it in that
:{1‘:”.5“““4’- behalf, may, with or without assistants or workmen, entct into any premises in
o order—. '

(a) to make any inspection, smvey, measurement valuation or inquiry ;
() to lake levels '

{cj to dig or bore into the sub-soil:
(d) to set out the boundaries and the intcnded lincs of work ;

(e) to mark such levels, boundaries and lines by placing narks anda cutting
trenches ; or . ‘ i

() to do any othet things necessary for the purposes of this Act or any
1ules or regulations or bye-laws - : .

Provided that in exercising the powers under this sub-section due regard shal]
be paid by such Officers or servants of the Board concerned to the social
and religious of customs the occupants of the premises.

(2) When any person is entilled to enter into or upon any premises in
exercisc of the powers under sub-section (1), he may also enter in
similar manner ioto or, upon any adjoining premise. - for any work authoiiscd
by or under this Act or for oblaining access to such work for any other
purpose connected with the execution of the same. ‘

O {3) It shall be lawful for any authorised Officer or servant to make an entry
, into any place 1o open or cause to be opened apy daor, gate or other
i _ barrier — .

(@) if he considers the openipg thereof necessary for the puipose of  such
ontry ; and ‘

(b) if he owner or occupier is absent or being present refuse to open such
door, gate or barrier.

Towers to 55. Any Officer or servant authotised by the Board in that behalf may
disinfect:  have any tank, pool or well, ot disinfected after ngtice to the owner or occupier,
lm:IkB. I;EOIS if any, when it appears that such cleaning or disinfection will prevent or check
and wclls.

: to spread of -any dangerous wiscase. The cost of cleaning or disinfeclion shall

] be recoverable by the Board ftom the owner or occupicr of such tank, pool
' . - or well . .

CHAPTER VIII

Penaltles apd Procedore .
) I 5

General 56. Whoever contiavenses the provisions of this Act or of therule or bye-
Pevalty. |qw or fails to comply with any order issued under this Act or'the rule
ct bye-law, shall on conviction, be punished with fine which may extend. lo onc
thousand rupees,and with further fine which may extended to fifty rupee - for
everyday on which such - contravention or failure eantinues after the first conviction,
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&"gg.izn‘}:‘;“ 57. Nc court shall take cognizance of any offence under this Acl, except
" on the witten complaint or the Board made within six months friom the commi-

. ssion of the offence.
oﬂ-cnge, by 58. (1) Where an offence under this Act has been ccmmitted by 2 company

Companics. every person who al the time the offence was committed was responsible to the
company for the conduct of its business as well as the company, shall

be deemed to be guilty of the offence amd shall be liable to be proceeded
against and punished accordingly ;

Provided that, nothing contained in this sub-section shall render any such
person liable to any punishment, if . he proves that the offence was committed
without his kncowledge or that he exercised all due diligence to  prevent the
.commission of such offence. .

(2) Notwithstanding anything contained in sub-section (1) where any offence
under this Act has been committed by a company . and it is proved that the
offence has beem committed with the consent or connivance of or is artibutable
to any neglect on the part of any Director, Manager, Seretary or other Officer
of the Company, such Director, Manager, Secretary or  other Officer shall also
be deemed to be guilty of that offence and shall -be liable to be procceded
against and punished accordingly.

‘Explanation—For the purposes of this section—

(a) ‘company’ means. anybody corporate and ~Includes a firm or other
association of indivisuals; and :

.. (b) ‘Director’ in relaticn to a fitm means a partner in the firm,
Power o 59. It shall be lawful for any officer’ of the Board authorised by it in
3;‘;&‘3,?;?“ this behalf to arrest and hand over to the office incharge of the nearest Pclice-
an-offercs  Station any person who commils or is suspected -to have committed ‘an offence
and refusing oypishable under section §6 and who. on demand ‘refuses to -give his true
fo giveName name and address or where there is reason to belive that the.neme and address
4nd adcres. given by him is not correct.

Compoundi- 60. (1) The Member-Secretary or any other officer of tho Board, authorised .
;’EB,-;{S by it by general or special order in that behall may, either btefore or after the
' institution of proceedings for any offence punishable under ‘this Act, accept
from any- person charged with such offence by ‘way -of composition of the offence

a sum. of not exceeding two thousand 1upees, as . he thinks. proper.

2) On payment of such sum, no Ffurther proceedings shall be taken
against the said persons in respect of the same offence and the persons if in
éavtddy, shall be ‘released. .

.- .. ' CHARTER HX .
Exte);n'ﬁi Céntrol

Diréctlens to * '61.°(1) In the performidnce of its dutics .and discharge of its  funclions
;ﬂ“o'sﬁgf]}sd %‘}‘thc"Boar@ shall be guided by such direction on questions of policy as maybhe
policy. . ‘givén to it, from lime to time, by the State Government. .

- “(2)'If any question drises “whether any matiet is of is not a -mattér a5 respect
which the State Governm.nt may issue a direction under sub-section (I) the
decision of the State Government shall be final.

62. (I)The Board shall assoon as .may be after the end of cach financisl year,
‘:c;':;ifl preparc and submil to”the State Government before suchdate and in such form as
statistics, .the State Goveinment may direct, a report .giving.an account 'of jts activities -during
‘retilens “dnd.the ‘previous financial year including. an :account’ of the activities,. if any, #hich
“otber infer- are Jikely to. 'be undertaken by the Board in the, next financial.year -and the State
e oary Goverament shall cause overy such repost to -be laid before the Stats Legislature
t " a$soonas maybo after it is received by ‘tho State Government.
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(2) The Board shall also furnish to the State Government at such times
and in such forms and manner as the State Government may direct such
statistics and returns and such particulars in regard tc any pioposed ot existing

activities of thc Board or any other matter under the coatiol of the Board
a3 the State Government may, from time to time require.

CHAPTER X

Miscellapeons
bnom c:‘f.loca 63. (1) All local bodies shall repder such help aad assistanoc-and furnish sa:l.lclfl
aaalat, information to the Bcard and shall make available for the inspection and examina=

tion of (and if necessary, preparation of copies from) such fecords, maps, plans and
other documents as the Board may require to peiform and discharge its duties
and functions under this Act,

(2) Without prejudice to the provisions of sub-section (1) every local body
shall on demand make - available to the Board on payment of reasonable fees
certified copies or extracts from assessment lists and other relevant documents in
cgnnection with assessment of apnual value of premises.and levy of taxes, fees and
charges. -

(3) Without prejudice to other provisions of this ‘Act and notwithstanding
anything contained in any other law for the time being in foree, under which any
local body is constituted, the State Government may give to any local body such
directions as in s opinion may be nccessary or expedient for emabling the Board
to perform its duties and discharge its functions wnder this Act, and thereuponit
shall be the duty of the local body to comply with such directions.

General 64. In any case not otherwise expressly provided for in this Act, the Board may
:’gg;:;‘_’ PAY pay reasonable amount as compensation to any person who sustains damage by
aation. reason of the exercise of any power vested by or under this Act inthe Board.

Protection 65. No suit, proscculion or other legal proceedings shall lie against the State

for scis dowe ‘Qovernment, the Board or the Mcmbers or any Officer or servant of the State
ingood Qovernment or of the Board for anything which isingood faith done or purported or
falck. intended to be done in pursuance of this Act or any rules, regulations or bye-laws.

CHAPTER XI
Rtles, Regulations apd Bye-laws

Rule 66. (1) The State Government may by notification in the Official Gazette and

subject to the contilion of previeus publication, make rules for carrying out the
Purposes of this Act.

_ . (2) Every rule made under this Act shall be laid, as socn as may be after
itis made before the State Legislature, while it is in session for a total period of
fourteen days, which may be comprised in one or mere sessions, and if, during the
said period the State Legislature makes apy modification in the rule c¢r decides
thal the rule should not be made, the rule shall, have effect only in such moidified
form or be of no effect, as the case may be, so, however, that any such modification

or annulment shall be without prejudice to the validity of anything previously doae
or omilted to be done under that rule.

Rezulatien 67. (1) The Board may, with the orevious approval of the State Government,

inake &egulal:ion, consistent with this Act and the rules, for the administralion of
ts alffairs. :

(2) In particular and without prejudice to the geperality of the foregoing power,
such regulations may be made for all or any of the following matters pamely:—

{a) the summoning and holding of meetings of the Board and of the commi-
ttees appointed by it, the time anc place where such meetings ate to
be held, the conduct of business at such meetipgs and the pumber of
Dersons mnecessary to form a guorum thereto;

(b) the recruitment and the salaries and allowances and other conditions of
servic of employees of the Board;
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Bjélaws "7
"~ make byc-laws consistent with this Acl and the rules, for carrying out the purposes
" of this Act. -
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_ (¢) the powers and duties of the employces of Board;
-+ {d) the management of the property of the Board ;

te) the execution of contracts and assurances of propeity on_behalf of the
Board and authentication of orders and instruments of the Board ;

(1} the limits upto which the Memoer-Scerelary shall be competcnl io lnCllr
recurring or non-recurring cxpenditure inany financial year ;

" (g) the mainienance of accolnls and the preparation of balance sheet by the Board;

() the procedure for carrying out the duties and functions of the Board under
this Act ; .

(:') any other malter for which provision is to be or may be made by regulations.

,(3) Until regulations are madc by the Board under sub-section (1) the State
Govcrnmcnt .may make regulations and any regulations so made may with the
previous approval of the State Government, be alicred or rescinded by the Board

_in cxerclse of its power under sub-section (1).

' 68. (lj The Board‘ may, with the previous approval of- the State Government,

(2) Tn pa.rucular and without prejudice to the generality of the forcgomg Power,

: such bye-laws may provide for all or any of the following matlers, pamely i—

{a) the terms and COndltlons for supply of water for domestic or other purposes ;

(&) the installation of meters or the tiansfer of their connection and their
usc, maintcnance, testing, disconncction and reconnection, lhe fees, rent
and other charges in rospect thereof, including the furnishing of security
by the consumer and malters connecled ihcrewith;

(¢} the fecs, rent and other charges to be paid for conuection with the
sewer of the Board and other terms and conditions for such connections;

" (d) any other fees and charges to be paid to the Board for service to the
consumers; and .

(e} any other matter for which_provision is to be or may be made by byc-laws.
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